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FINANCIAL EXPRESS

FORM NO. INC-26
[Pursuant to Rule 30 of Companies (Incorporation) Rules 2014]
Advertisement to be published in Newspaper for change of registered office
of the Company from one state to another
Before the Central Government
Northern Region Bench, Delhi
In the matter of sub-section 4 of section 13 of the Companies Act 2013 and
clause (a) of sub-section (5) of Rule 30 of the Companies (Incorporation) Rules
2014
AND

In the matter of AAYUSH WELLNESS LIMITED (Formerly known as Aayush
Food and Herbs Limited) having its Registered Office at 55, 2" Floor, Lane 2,
Westend Marg, Saidullajab, Near Saket Metro Station, New Delhi, Delhi 110030.
Notice is hereby given to General Public that the company proposes to make
the application to the Central Government under section 13 of the Companies
Act 2013, seeking confirmation of alteration of Memorandum of Companies of
the company in term of special resolution passed through postal ballot concluded
on Friday, May 03, 2024 to enable the company to change its Registered Office
from “National Capital Territory of Delhi” to the “State of Maharashtra”.
Any person whose interest is likely to be affected by the proposed change may

FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India

(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

KFCH RESTAURANTS PRIVATE LIMITED
1 Name of Corporate Person KFCH Restaurants Private Limited
2 | Date of corporation Df':ﬂf“tﬁ:ﬁ Person June 22, 2008

3 .ﬁ.ulh.:m['j uncerwhich Comorale Registar of Companies, Mumbai
Parsan is incorparaled /regstared

4 Gu:tp-urale IIfﬂFhl-‘]uﬂl]El‘-lﬂwﬁl: liabiity U55101 MH2009PT C183461
| idiantity number of Carporats Person

o | Address af the regisierad Office and TOE A Wing, Prism Tower, Mindspace, Link Rosd,
Frincipal affice (# any) af Corporate Person (Garegaan | West), Mumbai- 400062, Maharashéra, India

6., Liguidation commencement cate of S-apimhar 30, 2024
_ Comoorate Pesson

T | Wame, address, amall address, ielephone  Name : Kumudini Dinesh Bhalerao
number and the regestration rumber of | Address: Ecatasy, 8031804, Bth foor, City of Joy, J 3D
hé Licquidator Fosd, Mulurd (W) Mamibal 400080
Email : kumudnparanjape@mmic n

Hep F@qm -Ia.r 1

Worli Branch {50), Mumbai Zone, *Shiv Smrull®, 49-4 DrA B Road, Woarll, Mumbai - 400 018
Tel. No. 24340046 Fax- 24230896, E-meail : bom5l@mahabank co.in
Head Gffice: Lokmangal, 150, Shivainagar, Pune - 4711005

AKIMSZ/SARFAESIN 3{41/2024-25

POSSESSION NOTICE (For immoveable Property] [Rule & (if)
Wheneas, e Adttanzed Uificar of Bank of Mahamashira under Securilization & Baconsiruchan ol
Financial Asselz and Enforcernant of Sacurily Inbarest Act 2002 & In exercseg of powers
confared uwnder Sechon 13 (%) and 13012 of he said Act read with Rula 3 of he Secunly Inbarest
iEnforcemenl) Rutes, 2002 has isswed B Demand Notice Daled 12,04 2024 under Sechon 1312
calling upon Mr. Umesh Kumar Rajesh Jadhay, Mrs. Dipti Umesh Kumar jadhay (Bormaower) to
repay ihe amouni mentioned in the nolice beng Rs. 62,71,328 (Rupees Sixty Two Lakhs
Seventy Ong Thousand Three Hundred Twenty Elght Only) plus unapolied mtarest we.f
11042024 Logelhes wilh mterst heeaon al cortraciual rala (5] and incidental axpanses, Casts,
chargas incurred o beincmad within 60 days dm he date ol racaipd ol he said redice
The Borower menfionad herainabove having fadied ko rapay tha outstanding amount, Molice is
hemaby given b the Borrossr and Guaraniors meantionsd heremabove in particular and io iha

U.P. COOPERATIVE SUGAR FACTORIES FEDERATION LTD
8-A, RANA PRATAP MARG, LUCKNOW-226001

Tel Mo, (0522) 2612548, (05222628310, Fax; (0522] 2627954
Email: upsugarfed@yahoo.co.in | Website: www.upsugarfed.org

Short Term e-Tender Notice

Online e-bids are invited for the =ale of different kind of Alcohol
(3D5,R5,ENA) from Cooperative Distilleries of UP to reputed Distilleries of
India, bonafide registerad users to whom license have been issued by the
Excise Department and approved traders holding valid license of Excise
department of the concerned State. E-bid can be uploaded upto 6.55 P.M on
09.10.2024. Technical bid will be opened at 11.30 AM and Financial bid at 3.30
PM on 10.10.2024. E-bid minimmum EMD is Rs 100000/ EMD is variable if
quoted quantity is above 01.00 lac BL. The rate at which EMD shall increase
will be Rs 1.80 per BL Total guantity for sale of Alcohol is approximately T0-00
lac BL and Tender cost Rs. 2000/ + 18% G5T {(Non refundable}, The details
for submission of ebids will be avallable on the e-tender PORTAL
http:/ /etender.up.nic.in and also on Federation website wew.upsuearfed.org
since 30.09.2024 at 6.55 PM. The Managing Director Federation reserves the
right to cancel any or all the e-bids without assigning any reason, The
decision of the Managing Director shall be final and binding,

UPSUGARFED/GM{AT])/ .....125.../3C
Date: 30.09.2024 MANAGING DIRECTOR

deliver either on MCA portal (www.mca.gov.in) by filling investor complaint
form or cause to be deliver or may send by registered post of his/her objections
supported by an affidavit stating the nature of his/her interest and ground of
opposition to the Regional Director at the Address B-2 WING, 2"° FLOOR,
PARYAVARAN BHAWAN, CGO COMPLEX, NEW DELHI — 110003, within
fourteen days of date of publication of this notice with a copy to the applicant
company at its registered office at the address 55, 2" Floor, Lane 2, Westend
Marg, Saidullajab, Near Saket Metro Station, New Delhi, Delhi 110030
For and on behalf of
Aayush Wellness Limited
(Formerly known as Aayush Food and Herbs Limited)

Telephona; +31 BHIS0E7TIT
Regn. No.. [BEVIPA-ODZ/P-ROICAS 2 T8 (242
AFA Valid Llptn aEL'IH Elfl}."
AT Last dabe for submision of ciaims ﬂ-utuher 3, EI]-EI
Notica is hPreI:r,'gl-. e thal the KFCH Restaurants Private Limited hes commenced volurilar y liguedalion
an September 30, 2024
Thestakeholders af KFCH Restaurants Private Limited are hereby cafed upon fa submd & prool ol fher
ciams, on or befare Ochober 30, 2024, \nihe hquidaior 8 the address menfionad agamstiem 7
The fnancial creditars shal submd thel proofof daims by electronic means anly. Al
other slakeholders may submit the proof of daims inperson, by post or by elecionic means

public in genersl that the fthonsed Officer of Bank of Mahasashbra has laken Symbaolic
Possesslon of the progery described hergin below indemms of the powers vested under the
provesions of Section 134) of the said Acton this 2Tth day of the September 2024,

The Bomowar in parbicular, Guaranior and e Publc in general & heseby cautioned nat o deal
with tha propesties and any dealings wilh 1he aforesaid progarlies will e subgect 1o the chargs of
tha Bank of Maharashlra far an amount mentoned above, The Bormowers albanbon is invited b
e prawisaans of sub-seclion B o sechan 14 ol the Act in razpect af tme guallable, 1o redaem lha
sacured 2ssel

REVISED FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S VIILBERY HEALTHCARE PRIVATE LIMITED

OPERATING IN HEALTHCARE BUSINESS IN MUMBAL-MAHARASHTRA
{Under Regulatlan JRA[1)of the |nsolventy and Bankrnapicy Board of India
{Insedvency Resodutbon Process for Corporate Persoms) Regulations, 2016)

RELEVANT PARTICULARS |
Ha ma of the corparate debtor M5 Vilibory Healthcare Private Limited |

EIES[:FEIFTI{JH OF THE IMMOVABLE PROPERTY
All that premizes at Flat | Housa Mo, 806, Wing - B | Floor - &  Mersalile Valley, Plot No, 7 5. No./
CTS Mo./ Gat No, Milkat Mo, 11/8.13,14,15, 161 A, 5 Phata Vilage - Nije City - Kalyan , Disirict 1,

Sd/- Submission af false ar misleading proofs of claim shali attract penaities. gdi.| |- Thane State-Maharashira 421204 Admeasuring 625,28 So. F. built up area | aborig with PAN & CIN / LLP Mo |CIR: UBS100MHZ00SPTCLE4E2T
Naveenakumar Kunjaru Date: 02.10.2024 Kumudinl Dinesh Bhalerao Sdi- _ [Pk AADCESOG4E
Date: October 01, 2024 Managing Director Place: Mumbai Liguidator, KFCH Restaurants Private Limited| | Date: 27,09.2024 Authorized Officer & Chief Manager 2, | Address of the regstered office 130, Shants Industrial Estate; 1st Fioos, | B,

Place: New Delhi DIN: 07087891

Place : Mumbai Bank of Maharashtra Parel Rasd, Goregaan East, Mumbai Gity,
|Murmiba, Maharashira, India, $00063

[There & no wabsie of Corgorate Debior (GO
Thes CO aperses a5 o markoelng cormgdany and
[nas immavabile assats at Dombid, Maharashtra

not apphcable

Ragn. No: IBBIIPA-D02ZAP-NODDSE2017-181 0242 | AFA Valid Upto: 2301/2025

LRL aof websita
Detinils af place where majonty
| of fixed asssts are located
IrEtesac cap&*il'.r-:a' TTain
| Products Sadriices
E".J-:'II'Illl'r and value of I'I"'-all'l
pradusts © sandias Soid in 1851
fmancial year

P

THIS I3 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE. PURCHASE OR SUBSCRIBE TO SECURITIES NOR 1S IT A PROSPECTUS ANNOUNCEMENT.
NOT FOR RELEASE, PUBLICATICN OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, QUTSIDE INDIA,
INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE 3TOCK EXCHANGES (AS DEFINED IN THE DRHP) IN COMPLIANCE WITH CHAPTER |l OF THE SECURITIES AND EXCHANGE BOARD OF INDIA. {I3SUE OF
GAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS. 2016, A5 AMENDEL ("SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT ~|

. [ Further detass including last.

rewallabie financial statements
M A K E 5

AJAX ENGINEERING LIMITED

|

4= per lat avallabla Audited Fnancial Statement

of FY 2033-23 Eheare was revanoe af

[R5 L41.3LEF

Number of employees / workmen |45 conferned by the Mar iEpement. thare are na
amphvess &% on the insahenty commencement date,
[infrmatian can ba:saught through communecation to. |
ihe ToSowing email

Evmail. eolvhpligmai oom

fap

1.4

lists of creditors ane avallatle
a, i:l-ig:i.rl.ilit-' for resalution applicants
| e r eacilom -.'El.rf] hiof the D the Tollewing ame
EI'.I":L = availabile al URL: [E-mail: ecs oA oo
10.| Last data for receipt of expressian ?1 10,2024
| of interast

information can be Sought thraugh commumcation

@3N € RE-TE 5 ENSE

(Please scan this GR
code io view the DRHP)

11.] D.P & of #5e of prosvsanal st of .?ﬁ.'.l._.l.:'ﬂ?-ﬂ- 1
Qur Company was incorporated as “Ajax Fion Enginesring {India) Private Limited on July 3, 1992, at Bengaluru, Kamataka, India a5 a private limited company under the Companies Act, 1956 pursuant to certificate of incorporation issued by the Registrar of FADERSCIVG PEROIATON BRpwConES e
Companies, Karmataka al Bengaluru (*RoC"). Separately, an antity named ‘Ajax Engineering Private Limited’ (*Pre-merger AEPL") was incorporated as private imited company under the Companies Act, 1956 pursuant to certificate of incorporation dated 12, Last date for 5"'"“'55":"":"1 R0
December 30, 1983 issued by the RoC. Pre-merger AEPL and Ajax Construtech Private Limited wera later merged into our Company purstant to the scheme of arrangement approved by the National Company Law Tribunal, Bengalury, vide its crder dated — '[;;"p:;’ L. "”:'“‘”"I' ‘t |:I|‘|'I TRTET
March 6. 2019 with the.appointed date of April 1, 2013 {"Scheme of Arrangement’). Pursuant iothe Scheme of Arrangement, the name of our Company was changed from 'Ajax Fiori Engineenng (india) Privale Limited' 1o "Ajax Engineenng Frivate Limited' m:ﬂt_ﬁfg:;m':zl Iinb seants T
and a fresh certificals of incorporation was issued on March 15, 2019 by the RoC. Subsequently, our Company was converled lo a public imited company and the name of aur Company changed 1o ‘Ajax Enginesring Limited’ pursuant ta & Shareholders' TH Pm i - of ,,I.,r ,.: tion [1E11 2024
rasolution dated August 8, 2024 and a fresh cerlificate of incorporation dated Saptambar 23, 2024 was issued by the Registrar of Companias, Central Processing Centre. For furthes datails on the changes in tha name and registerad office of our Company, me:ﬂ;f ::;:ILI:'ITT Eu;uﬂ:un”ma Ll i
ser "Hiztorny and Ceffain Comporale Maliers"beginning on page 160 of the Drafi Red Harmring Prospectus dated September 30, 2024 ("DRHP"} i ::J 2 |u.. i o Sl B
Ragistered and Corporate Office: 25371, 11" Main Road, 3" Phase, Peenya industrial Area, Bengatury - 560 058, Karnataka, india; Tel: +91 82 9633 6111; Website: www ajax-engg.com; | prospectve resolution apphcants
Contact Person: Shrub Vishwanath Shetty. Company Secretary and Compliance Officer; E-mail: complancecfficerliajax-engg.com, Corporate Identity Number: UZ8245KA1992PLC01 3306 15| Lt et for subimission of [28 17 an2d
| resiHUbicn Shans
THE PROMOTERS OF OUR COMPANY ARE KRISHNASWAMY VIJAY, JACOB JITEN JOHN, KALYANI VIJAY, MADHURI VIJAY, PRASHANTH VIJAY, 15| Procass el I 1o bl E0F  |ooadaieemmia 1

RACHEL REKHA HANSEN, SAVITHA CHRISTEENA ALEXANDER, SEAN ALEXANDER, GREEN HAVEN TRUST, OHANA TRUST,

Notes:
1. Frospactive Resolution Applicanis whio had participated in the irmdtaton of EQ puebdished
on 15022024, thair EOE docurmends ane sl valid and shme will be irealed &% BOI

JACOB HANSEN FAMILY TRUST AND THE JOHNS LOAVES TRUST
oocuments wender thits ECE process

INITIAL PUBLIC OFFER OF UPTO 22,881,718 EQUITY SHARES OF FACE VALUE OF 21 EACH (“EQUITY SHARES") OF AJAX ENGINEERING LIMITED [“COMPANY” OR “ISSUER") FOR CASH AT A PRICE OF Z[e] PER EQUITY SHARE (INCLUDING A | S
SHARE PREMIUM OF ¥[«] PER EQUITY SHARE) (“OFFER PRICE”) AGGREGATING UP TO T[#] MILLION (THE “OFFER"), THROUGH AN OFFER FOR SALE BY THE SELLING SHAREHOLDERS (DEFINED BELOW), CONSISTING OF UP T0 2,860,170 Gaurang Chhotala! Shah
EQUITY SHARES AGGREGATING UP TO ¥[s] MILLION BY KRISHNASWANMY VLJAY, UP TO 2,860,170 EQUITY SHARES AGGREGATING UP TO Z[s] MILLION BY KALYANI VIJAY, UP TO 2,288,136 EQUITY SHARES AGGREGATING UP TO ¥[s] Resolution Professional
MILLION BY JACOB JITEN JOHN, UP TO 6,006,357 EQUITY SHARES AGGREGATING UP TO 2[«] MILLION BY JACOB HANSEN FAMILY TRUST (COLLECTIVELY REFERRED TO AS “PROMOTER SELLING SHAREHOLDERS"), UP TO 7,436,800 SRR ...+ g st oo
EQUITY SHARES AGGREGATING UP TO 2[«] MILLION BY KEDAARA CAPITAL FUND Il LLP (“KEDAARA CAPITAL", THE “INVESTOR SELLING SHAREHOLDER") AND UP TO 1,430,085 EQUITY SHARES AGGREGATING UP TO 2[#] MILLION BY AFA: AAZ/33002702/ 300625, 203283 alld tH) 30,06.2025
SUSIE JOHN ("PROMOTER GROUP SELLING SHAREHOLDER") (THE PROMOTER SELLING SHAREHOLDERS, ALONG WITH THE INVESTOR SELLING SHAREHOLDER AND PROMOTER GROUP SELLING SHAREHOLDER, COLLECTIVELY Riegsterd Address: Fiat 204 A Wing Raj Vaibisy 1,CHS Dahanukar Wadi
REFERRED TO AS THE “SELLING SHAREHOLDERS") (“OFFER FOR SALE", AND TOGETHER, THE "OFFER"). THE OFFER INCLUDES A RESERVATION OF UP TO [+] EQUITY SHARES OF FACE VALUE OF 1 EACH (CONSTITUTING UP TO [#]% Mahawir Nagar Kandivall West Mumbal Suburban. Maharashira-40C06T
OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY) AGGREGATING UP TO ¥[»] MILLION FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (AS DEFINED HEREINAFTER) (THE “EMPLOYEE RESERVATION PORTION"), D Aralauzy
THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "NET OFFER". OUR COMPANY MAY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, OFFER A DISCOUNT OF UP TO ] -

OF THE OFFER PRICE TO EL IGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION {“EMPLOYEE DISCOUNT”),

THE OFFER AND THE NET OFFER WILL CONSTITUTE [#]% OF OUR POST.OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY. THE FACE VALUE OF EQUITY SHARES IS 1 EACH. THE OFFER PRICE IS [+] TIMES THE FACE VALUE OF
THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT SHALL BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS AND WILL BE ADVERTISED IN ALL EDITIONS OF [«], AN ENGLISH NATIONAL DAILY
NEWSPAPER, ALL EDITIONS OF [], A HINDI NATIONAL DAILY NEWSPAPER AND [«] EDITIONS OF [«], A KANNADA DAILY NEWSPAPER (KANNADA BEING THE REGIONAL LANGUAGE OF KARNATAKA, WHERE OUR REGISTERED AND
CORPORATE OFFICE IS LOCATED) EACH HAVING WIDE CIRCULATION AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPEMNING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED ("BSE") AND NATIONAL STOCK

EXDONO LIMITED

EXCHANGE OF INDIA LIMITED {(“NSE", AND TOGETHER WITH BSE, THE “STOCK EXCHANGES") FOR THE PURFOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SEBIICDR REGULATIONS. CIN: UGT120WB1982PLC034732;
Registered Office: 2 N C Dutta Sarani,

Tth Floor, Unit No 7,
Kolkata - T00001; Tel. Mo.: 033 2230 9076;
Email: exdonoltd@gmall.com; Website: hitps:/lexdonoltd.in/

Incase of any ravision in the Price Band, the Bid/ Ofier Period will be axtended by at least three additional Working Diays after swch ravisson in the Price Band, subject to the Bidl Offer Period not axceeding 10 Working Days. In cases of force majaune, bank sfrike or
similar unforeseen circumstances, our Company in consuliation with the BELMs, may for reasons to be recorded in wnting, extend the Bid! Offer Penod for 2 mimimem of one Working Day, subject io the Bid! Offer Period not exceeding 10 Working Days._ Any revision
in the Price Band and the revised Bid! Offer Panod, If applicable, shall be widely disseminated by notification ta the Stock Exchanges, by issuing a press release, and also by indicating the change on the respective websiles of the BRLMs and at the {erminals of the
Syndicate Members and by intimation to Sel-Certified Syndicate Banks "SCSBs"), the Designated intermedianes and the Sponsar Banks. as applicabls,

This Offer i baing mada in terme of Rule 192k} of the SCRR read with Regulation 31 of the SEBI ICDR Regulations. The Offer is being made through the Book Busiding Process and is in compianca with Regudation (1) of the SEBI ICDR Regulations wihenein in
terms of Reguiation 32{1) of the SEBI ICDE Regulations, nof more-than 50% of the Offer zhall be available for allocation ona proporfionate basés o Qualified Insbiutional Buyers ("QIBs", and such portion, the "QHB Partion”) provided thatourCompany in consuftation
with the BELMs, may altocate up to 80% of the QIB Pordion to Anchor investors on a discretionany basiz in accordance with the SEBIHCDR Regulations {"Anchor Investor Portion™}, of which at least one<ihird shall beavailable for allocation io domestic Mutual Funds,
subject o valid Bads being received from domestic Mulus! Fends &t or above the Anchor Invesior Allocaton Price: In the event of under-subscnpbon or non-allocation in the Anchor Investor Porlion, the balance Equity Shares each shall be added o the Ne{ (HE
Portion. Further, 5% of the Net QI8 Partion shall be available for allocaton on a proporfionate basis only to Mubsal Funds and the remainder of the Nel QI8 Portion shall be available for allocation on a proportionate basis to all Q18 Bidders (other than Anchor Investors)
including Mutual Funds, subject to valid Bids being received at or above the Offer Prica. However, If the aggregate demand from Mutuad Funds is less than 5% of the QIB Partion, the balance Equity Shares each available for allocaton in the Mubual Fund Portion will be
addad 1o the remaining QI8 Portion for proporionaie allocabon o QiBs, Further, not less than 15% of the Net Offer shall be availabie for allocation to Mon-nstitelional Bidders aut of which (3) ana=third of such portion shafl be reserved for applicants with application
giza-of mone than T0.20 mlion and up to T1.00 million; and [b) two-thind of sich poion shall be reserved for applicants with application size of more than T1.00 million provided that the unsubzcribad portion in either of such sub-categories may be allocated fo
applicants in the other sub-category of Non-Institutional Bidders and not lass than 35% of the Net Offer shall be available for allocation io Retall Individual Bidders ("RIBs") in accordance with the SEBI ICDR Reguiafions, subject to valid Bide bang raceived fram tham
at or above the Offer Price. Al potential Bidders (except Anchor Investors) are raquired to mandatorily wiilise the Application Sepported by Blocked Amount (*ASBA™) procass by providing details of thedr raspective bank accounts (inchuding LUP| 1D for UP Biddars
using LIPI Mechanism) (as defined hereinafter] in-which the Bid amount will be biocked by the 5C5Es or the Sponsor Banks. as apphicable, to participate inthe Offer. Anchor Investors are not permitted to participate in the Anchor Investor Portion of the Offer through
the ASBA process. Further, Equity Shares will be allocated on a proportionate basis to Eligible Employees applying under the Employes Reservation Portion, subject to valid Bids received from them at or above the Offer Price. For detailz, see “0ffer Procedure”
beginning on page 309 of the DRHP

Thig-public announcemant i baing made in complianca with the provizions of Regulation 26{2) of tha SEBI ICDR Regulations to inform tha public that our Company & proposing, subjact 1o applicabla statulory and ragulatory requiraments, receipt of reguisite
approvals, market conditions and other considerations, o underiake an Initial Public Offer of its Equity Shares pursuant fo the Offer and has filed the DRHP with the SEBI and the Siock Exchanges on September 30, 2024, Pursuant to Requiation 26{1) of the SEBI

RESULT OF POSTAL BALLOT ]

Pursuanl to the pravisions of Sedion 110 of the Companies Ac 2013 read with the
Companies (Managemeani & Admdnistration) Rutes, 2014, a5 amended, the approval
of the Shareholders was sought for Voluntary Delisting of Equity Shares of the
Company from the Calcuta Slotk Exchange Lmided o, the anly Stock Exchange
where the equily shares of the Company are presently listed, intermsof Securities and
Ezxchange Board of India (Delisting of Equity Shares) Regulations, 2021 as amended
ireremnafler called the *Delisting Regulations"), as spacified in the Postal Balkat
MNodice dated Aigust 22, 2024 read with Special Reschlution and Explanatory
Statement attachad thereio

br. Jitesh J Agarwal (DIN: D2096924), the Director of the Company, hae announced
the results-al the Postal Balkol on the Basis of e Scrulmizer Report dated Seplembar
30, 2024 submitted by e, Alok Pusahil, propeietor of Ms, Alok Purchit & Assoclates,
Praclicing Company Secretary, beanng Peer Review Cerlificate Mumber - 454 202023,
Membership Moo A4ETI4, CP Ma: 21797, appointed in accordance wilh lhe
provigions of the Companies Act, 2013 and the rules made thereunder, The following
result of the e-woting was announcad at the Registered Office of the Company;

A summary of the Postal Ballot votes received is given below:

ICDR Regulations, the DRHF filed with SEB! and the Stock Exchanges has been made public for comments, if any, for & period of at least Z1 days from the date of such filing by hosting it on the website of SEBI at www.3ebi gov.in, websites of the Stock Exchangesie. = " =

BSE and NSE al, www bseindsa,com and www.nseindia.com, respectvely, an the website of the Company al www.gjax-engg.com; and on the websites of the BRLMs, 1. 1CIC! Securites Limited, Citigroup Global Markels India Private Limited . JM Financial Limiled, ,ﬂ :;ﬁi' Hr;rﬁ:tmal By Eﬂr:mc I,:i:: ﬁ:;:: ?J:;LT,:T“F;:I;;::
Muvama Waalth Managament Limded and 5BI Capital Markets Limited at www.icicisacurites com, www.online.citibank.co iniinveitigroupglobalscreant himi, www mil.corm, www nuvama.com and www.shicaps.com, respectively. Our Company haraby invites . Favou A —00000 200000 0000

the public to give their comments an the DRHAP fled with SEBI and the Stock Exchanges. with respect o disciosuras made in the DRHP. The members of the public are requasted to sand a copy of the comments to SEBI, the Company Secretary and Compliance : 4 R :

Officer of our Company and/or the BRLMs at their respective addresses mantioned herain. All comments must be received by SEBI and/or cur Company andforthe Company Secretary and Compliance Officerof our Company andior the BRELMs in relation to the Ofier 2. | Against 0 0 0 0,00

on or before 5.00p.m. on the 21" day from the aforesaid date of filing of the DRHP with SEBI Total 1 200000 200000 | 100.00

Special Resalulicn lor Deligting of Equity Shares
[rearm Ebsin Cadoulia Skock Exchange LirmHad

Imvestmants in equity and equity-retated securities involve a degree of risk and investors shousd notinvest any funds in the Offer unless they can afford Lo take the risk of iosing thelr entirg investment, Invastors are advised 1o read the risk factors carefully before laking
an investmant decision in the Offar. For taking an investment decision, investors must rely on their own examination of our Company and the Offer, including the risks invohved. The Equity Shares in the Offer have not been recommended or approved by SEBI, nor
does SEBl guaraniee the accuracy of adequacy of therconlents of the Draft Red Herming Prospecius, Specific attention of the inveshors is invited to “Risk Feciors"beginnésg on page 25 of the DRHE.

Any dacision ta invest in the Equity Shares described in the DRHP may only be taken after the Red Harring Prospectus ("RHP) has baen filed with the RoC and must be made solely on the basis of such RHP as there may ba material changeas in the RHP from the

Resobubnon reguined: (COrdiman'Specal )

W hethar Promoter’ Promoter Group ane

intasested in the agenda ! Resolution? L

DRHP, The Equity Shares, when offered theough the Red Harring Prospecius, are propased o be listed on BSE and NSE Catagory ':‘”"f “"‘;""‘1 H';'I:r ""'":if:'ﬁ':'i“ "‘“‘“} Noof ;‘:"_ o of
For details of the share capital and capitad struclure snd the names of the signatories 1o the Memorandurm of Sssociation and the number of shares subscribed by them of our Company, please see the section tiled “Capial Siuchars” beginning on page 72 of the Eh:;E bl ::Ihn:I umlmﬁg ";:B;J i;:;:' vfaw',_:' a;?'r:;
DRHP. The liability of the members of cur Company is imited. For details of ihe main objects of our Company a3 contained in the Memorandum of Association, please see the section titled "History and Certain Corporate Matiers”beginning on page 160 of the DRHP. hares® i ol o vobes
polied | pedled
CORRIGENDUM TO THE DRAFT RED HERRING PROSPECTUS DATED SEPTEMEBER 30, 2024: NOTICE TO INVESTORS (“THE CORRIGENDUM") Promoterand|  |Physcal|
Promoter 15700 | Ballot i 0.00 i ] Log | 000
This is with reference to the DRHP filed with SEEL and the Stock Exchanges. Polential bidders may kindly note the following: The Corpoeate identity Number ("CIN') of the Company disclosed on the oulside cover page, main cover page, Group E-wating | 15700 100 = o | ool om
and the section litled “General Informalion” on page 65 of the DRHP has been inadverently mentioned as U28920KA1992PLCO13306 instead of U2B245KA1992PLC013306. The CIN of the Company should be read as Sub Total {A) | 15700 15700 | 100 15700 | 0 | 10000 | 0.00
L2E245/KA1992PLCOT33046 in the DRHF. Public- | | Physcal ;" — 1 1 .1 1
The infermatian in this Corrigendum supplemants the information in the DERHP and the above changes are 1o be read in conjunclion with the DRHP and accordingly relevant references in the DRHP stand updated pursuant to the disclosuras in Institutions g E'-E'"F“ ! o 3 A Lo i
this Corrigendum, The Red Herring Prospectus and the Prospectus will be sultably updated to reflact the correct CIN of the Company. Frenting) -MA. | NA WA | WA [ NA ] NA
Alf capitadized terms used in this Corrigendum shall, unless the contextotherwise requires, have the meaning ascribed to them inthe DRHP. gm:::tm Bl 0 Fryacal e s A | W A BA
LEERIY n
sharsholders| 1sas00 | Eliot a 0,00 i 1] 008 | 000
BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER E-vating | 184300 106 Ted300| 0 100G | 000
= . : : Sub Total (C) | 184300 184300 100 124300 | @ | 10000 | Q.00
d‘}c}c{ Securities C I t I 1 JM FINANCIAL # nuvama ﬂ SB' CA PS LINK [ntime Total 200000 200000] 100.00 | 200000 © | 10000 o.00
! ' NOTE:
ICICI Securities Limited Citigroup Global Markets India JM Financial Limited | Nuvama Wealth Management SBI Capital Markets Limited Link Intime India Private Limited ' «T;:. }ffl;‘lit'liﬁ'ﬁ*:; ;’:ﬁz'}jﬂ?ﬂ; QEREHEE’I‘::‘”-" sy she sama. Maaning a8
ICIC| Vendure House, Private Limited T Floaor, Cnergy, | Limited Unit Mo, 1501, 15" Floor, A& B Wing C-101. 1° Floor, 247 Park, ol ; i

ii. The tolal valid vobes casted by the Public Sharshodders in favour of the proposad
resoltionare more tham bwo times of the valid vobes casted by the Public sharehodders
as required undes Deligling Regulaticns

Accordingly. tha Spacial Resolution as satodwl in the Postal Ballot Motice dated August 22,

2024 was declared a5 approved and passed with requisite majority as reqused under

Regulation 1144 ol the Delisting Regulations

Pannes Crascenzo, G Block,
Bandra Kurla Comple,

Bandra {East), Mumbai - 400 051,
Maharashtea, India

| 801-804, Wing A, Building No 3,

| Inspére BKC. G Block,

| Bandra Kurla Complex, Bandra East,
| Mumbai - 400 0561, Maharashtra, India

Appasaheb Marathe Marg, Prabhadey)
Murmbai - 400 025, Maharashira, Indis
Tel: +31 22 6207 7100

E-mail: aiax ipo@icicisecurities.com

1202, 12" Flaor, First Intematonal
Financial Cantra; G Black,

Bandra Kurla Complex, Bandra [East),
Mumbai - 400 098, Maharashira, India

Appasaheb Marathe Marg,
Prabhadavi, Mumbai - 400 D25,
Maharashira, India

Tel.: +81 22 6630 3030

LES. Marg, Vikheoli West
Murnbai - 400 083
Maharashtra, India

Tel: +91 81 0811 4840

Investor Grievance 10 Tel: +81 22 6175 9985 E-mail: ajax.ipoi@jmil.com | Tel: +81 22 4006 4400 Tal: +91 22 4006 5807 E-mail: By Order of tha Board
customercare@icicsecunbes com E-meail: ajzipogicit com Investor Grievance |D: | E-mail: ajax ipoi@nuvama.com E-mail: ajax ipofisbicaps.com diaxengimeenng ipo@linkintimme.co.in For Exdono Limited
Websile: wwwicikcisecurifies.com Investor Grievance 1D grievance. ibd@ipmil.com | Investor Grievance 1D: Investor Grevance 1D; Investor Grievance 10; ; Sdi-
Contact Person: Nikita Chirania / investors cgmibiolt.com Website: www jmil com | customerservice mba@nuyvama. com inveslor relations@sbicaps com ajaxengineenng po@linkintime.co.in T JHisah. g gﬁ:‘;ﬁ:

Abhifit Diwan
SEBI Registration No.: INMCO0011179

Websita: waw linkintime.cain
Confact Parson: Shant Gopalkrshnan
SEBI Registration No.: INRODID04053

Contact Person: Prachee Dhuri ., Webhsite: www nuvama.com Website: waw shicaps com
SEBI Registration No.: INMO00010357 | Contact Person: Pari Vaya Contact Person: Karan Savardekar
| SEBI Registration No.: INMOGD013004 | SEBI Registration No.: INMOODDD3531

Website: wew onling cilibank co.inf
rhimicitigroupglobalscreent. himil
Contact Person: Karan Singh Hundal
SEBI Registration No.; INMODDO107 18

Place: Kolkata DN DEOSEI24

For
Advertising in

TENDER PAGES

Contact

JITENDRA PATIL
Mobile No.:
90029012015

[ .andline NNo.:
67440215

Al capitalized terms used herein and not specifically defined shall have the =ame meaning a3 ascrbed to them in the DRHF,

For AJAX ENGINEERING LIMITED

O behalf of the Board of Directors

Sqi-

Shruti Vishwanath Shetty

Company 3ecretary and Compliance Cificer

Place: Bangaluru, Kamataka
Date: Cctober 1, 2024

AJAX ENGINEERING LIMITED is proposing, subject io applicable stafubory and reguiatory requirements, receipt of requisite approvals, market conditions and ofher considerations, io make an initial public offering of its Equity Shares and filed the DEHP with SEBI
and the Stock Exchanges on September 30, 2024, The DRHFP i3 avaiable on the website of SEBI al www sebi.gov.in, a5 well as on the websiles of the Stock Exchanges i.e. B5E and NSE af www. bseindia.com and www.nseindia.com, respectively, on the website of
the Company al www.ag@ax-engg.com; and on the websiles of the BRLMs, & ICICI Securities Limited, Ciigroup Global Markels India Private Limited, JM Financial Limited, NMuvama Wealth Management Limited and 581 Capial Markels Limited al
W icicisecurnties com, www.online eitibank_co.inirhimicitigroupglobalsereant html, www. jmil.com, www.nuvama,com and www.shicaps.com, respectively, Any potential investors shoulkd note that investmant in equily sharesinvalves a high degree of risk and for
datails ralating o such risk, sae ‘Risk Factorsbeginning on paags 25 of the DRHP and the RHP_ whan filed by tha Coampany in the future. Patential investors should not raly on the DRHP filed with SEEI and the Stock Exchanges. and should instead rety on tha RHP, for
aking any investmant decision

This announcement does nol constilule an invitation or offer of securities for sake in any jurisdiction, including India, Tha Equity Shares alfered in the Offer hawe nol bean and will not be registered under the U.S. Securities Actof 1833, as amanded ("U.8, Securities
Act”), or any slate law of the United States and, unless so registarad, may nol be offered or sold within the United States, excapt pursuant to an exemplion from, orin a iransacion not subject 1o, the registration requirernents of the ULS. Securities Act and applicable
state sacurities laws. Accordingly, the Equity Sharas are being offerad and sofd (i} within the United States only to persons reasonably believed io be “qualified institutional buyers”™ (as definad in Rule 144A under tha LS. Sacurifies Act) pursuant to Secfion 4(a) of the
.5 Securities Act, and (i} outside the United States in "ofishore fransactions” as defined in and in compliance with Reguiaiion 5.under the U.5. Securities Act and the applcable [aws of the jurizdiction where those offers and sales are made: There will be ni public
offering of the Equity Shares in the United States
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PUBLIC NOTICE

THE PUBLIC IN GENERAL is hereby informed by
my client Mr. Asvin kumar Vishwanath Poojary is the
owner of Flat No.1384 Second Floor Bldg. No.18
Gorai Road Ratnasindhu CH.S.L. Old" M.H.B.
Colony gorai Road Borivali West, having area
admeasuring 226 sq.ft. carpet and holding Share
Certificate No. 23,distinctive nos. from 111 to 115
issued by the society. That the said flat was allotted
to Shri. Bharat Vitthal Borkar bi/ MHADA through
Allotment Letter, which was sold by Shri. Bharat
Vitthal Borkar to Mrs. Vranda Shekhar Shetty vide
Sale agreement dtd. 3-02-1995, subsequently Mrs.
Vranda Shekhar Shetty sold the said flat to Mrs.
Indiraben Ghansh%am Soni alias Dhanak vide sale
agreement dtd. 26-12-1995 and thereafter it was
sold to my client Asvin Kumar Vishwanath, that all
these chain of agreements along with original
Allotment letter of Mhada has been lost/misplaced
while on 15-04-2024, the police complaint has been
registered online vide Lost Report No.67341-2024,
dt. 21-06-2024 at MHB colony Police station. Any
person/s or company having any rights, title, claim or
interest in the said Room, by way of sale,
inheritance, possession, succession, - mortgage,
lien, Iease, gift, legal heir claim or otherwise
howsoever in respect of the same, shall intimate the
objection in writing to the undersigned with
supporting documents thereof within 15 (Fifteen)
days from the date of publication of this notice. If any
claims received thereafter from anyone shall not be
considered and shall be deemed to have been
waived and/or abandoned. Thereafter my client shall
be free to get transfer the share of deceased in the
said Room in her name and will be free to sale,
transfer, Gift the said Room to any other purchaser/s
or person/ party. sdl.

Adv. Sameer Kharmate
G-3, Arunoday CSH Ltd.,
Market Lane, Nr. Borivali Court,Borivali West,

Mumbai - 92 Mobile : 7039475580
Place : Mumbai. Date : 02-10-2024
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PUBLIC NOTICE

Notice is hereby given that Shop No.3,
Ground Floor, of Nageshwar Park Co-
Op. Housing Soc. Ltd., Bldg. No.C,
Devchand Nagar, Dr. Babasaheb
Ambedkar Road, Bhayander (W), Dist.
Thane - 401101, was in the name of Shri
Mahendra Tuniram Kanojiya & Shri
Ramjit Barsati Kanojiya. But Shri
Mahendra Tuniram Kanojiya, expired on
07/12/2013, and as one of his legal heir
Smt. Hirawati Devi Mahendra Kanojiya,
upon application to the society got
transferred 50% share in the said Shop and
the said Shares on her name and by an
Agreement dated 27/04/2015, they have
sold the said Shop to Shri Chirag
Babubhai Patel, Shri Prabhudas Pithubhai
Chaudhary & Smt. Shobhana Ashwin Patel,
and by a Deed of Gift Dated 30/03/2022,
Shri Chirag Babulal Patel, have gifted his
1/3rd share in the said Shop to Smt. Deepa
Chirag Patel, and now they have agreed to
sell the said Shop to my clients. Any
person/s having any claims can object in
writing together with documentary evidence
at A/104, New Shree Siddhivinayak CHS
Ltd., Station Road, Bhayander (W), Dist.
Thane - 401101, within 14 days from the
date of this notice failing which it shall be
assumed that no any person/s has any
claims on the said Shop and the said
Shares and the sale proceeds will be
completed of which please take a note.
Sd/-
PUNIT SUNIL GARODIA
(Advocate, High Court, Mumbai)
Date:02.10.2024
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PUBLIC NOTICE

It is for general information that
I, RAVI MAVJI GOSIA S/O MAVJI
JIVA GOSIA, Residing at R-17b, 2nd
Floor, 4th Marine street, 48/50 Lalji
Chiba house, Navjeevan Wadi , Dhobi
Talao, Kalbadevi, Matro Cinema,
Marine lines East, Mumbai - 400002,
Maharashtra. Declare that name of
mine has been wrongly written as
RAVI MAVJI GOSYA in my all class
educational documents Marksheet cum
Certificates. The actual name of mine
is RAVI MAVJI GOSIA which may
be amended accordingly. It is certified
that 1 have compiled with other legal
requirements in this Connection.
RAVI MAVJI GOSIA
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Mr. Taher Tayebali Thanawala, a member of Savoy Co-operative Housing Society
Ltd. having address at Raheja Gardens, Thane and holding Flat No. B-704 in the
building of the Society, died on 18" December 2018 without making any nomination.

The Society hereby invites claims or objections from the heir or heirs or other
claimants/objector or objectors to the transfer of the said shares and interest of the
deceased member in the capital/property of the Society within a period of 7 days from
the publication of this notice, with copies of such documents and other proofs in support
of his/her/their claims/objections for transfer of shares and interest of the deceased
member in the capital/Property of the Society. If no claims/objections are received
within the period prescribed above, the Society shall be free to deal with the shares and
interest of the deceased member in the capital/property of the Society in such manner as
is provided under the Bye-Laws of the Society. The claims/objections, if any, received by
the Society for transfer of shares and interest of the deceased member in the
capital/property of the Society shall be dealt with in the manner provided under the Bye-
Laws of the Society. A copy of the registered Bye-laws of the Society is available for
inspection by the claimants/objectors, in the office of the Society between 10AM To 5PM
from the date of publication of the notice till the date of expiry of its period.

For and on behalf of
Savoy Co-op. Housing Society Ltd.
Hon. Secretary
Place: Thane
Date: 30™ September 2024.
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PUBLIC NOTICE

Mr. John Arthur Joseph, a Member of RMG Unit No.5 CHS Ltd., having
address at Building No.B/35, RMMS Sector, Gokuldham, Goregaon (East,)
Mumbai 400063 and holding flat No.B/302, in the Society; died on 01-08-2011,
his son and only legal heir Mr. Samuel John Joseph has made an application for
the transfer of shares of the deceased Member to his sole name.

The Society hereby invites claims or objections from any person/s, any other
legal Heir/s of the deceased member or other Claimants/Objectors to the transfer
of the said shares and interest of the deceased Member in the capital/property of
the Society within a period of 15 days from the publication of this notice with
copies of such documents and other proofs supporting their claims/objections. If
no claims/objections are received within the period prescribed above, the Society
shall be free to deal with the shares and interest of the deceased Member in the
capital/property of the Society in such manner as is provided under the Bye-laws
of the Society. Claims/objections (if any) received by the Society to transfer of
shares and interest of the deceased Member in the capital/property of the Society
shall be dealt with, in the manner provided under the Bye-laws of the Society. A
copy of the registered Bye-laws of the Society is available for inspection by the
Claimant/Objector in the office of the Society from the date of publication of the
notice till the date of expiry of its period. Sd/-

Secretary/Chairman

RMG Unit No.5 C.H.S. Ltd.,

Building No.B/35, RMMG Sector,
Gokuldham, Goregaon(E), Mumbai-400063.
Mobile:- 9892100201/9870556746

Place : Mumbai
Date : 02/10/2024

PUBLIC NOTICE

Notice is hereby given that our intending member Mr. Samuel John Joseph, has
misplaced/lost original Share certificate No.34 for five fully paid-up shares of
Rs. 50/- each, distinctive numbers 166 to 170 (both inclusive) issued by RMG
Unit No.5 CHS Ltd., Building No.B/35, AISHWARYA, RMMS Sector,
Gokuldham, Goregaon (East,) Mumbai 400063 in respect of flat No.B/302 in our
society building premises.

Mr. Samuel John Joseph has also applied to our society for issue of duplicate
Share Certificate against loss of above said original Share Certificate.

Any person/s, financial Institution/s, Corporate body, Government authorities or
Company having any right, title or interest of whatever nature by way of
mortgage or sale in the above said flat or in the above said original Share
Certificate are hereby informed to contact undersigned within 15 days' time from
the date of publication of this notice failing which the claim/s or demand/s (if
any,) of such person/s shall be deemed to have been abandoned and thereafter We
will issue duplicate Share Certificate in respect of above said flat. Sd/

Secretary/Chairman

RMG Unit No.5 C.H.S. Ltd.,

Building No.B/35, RMMG Sector,
Gokuldham, Goregaon(E), Mumbai-400063.
Mobile:- 9892100201/9870556746

Place : Mumbai
Date : 02/10/2024
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NOTICE is hereby given to the public at large that
my client MR. SHAILESH SURESH PANCHAL is
the owner of Flat No.2057, Ground Floor
Building No. 58, Tilak Ganesh C.H.S. Ltd., Tilak
Nagar, Chembur, Mumbai - 400089.

That Late KESHAVLAL VITTHALDAS PANCHAL
was the original owner in respect of the premises
being Flat No.2057, Ground Floor Building No.
58, Tilak Ganesh C.H.S. Ltd. Tilak Nagar,
Chembur, Mumbai - 400089 and that
KESHAVLAL VITTHALDAS PANCHAL died
intestate at Thane on 12/01/2008 and his wife
Late SMT. MANGUBEN KESHAVLAL PANCHAL
predeceased at Mumbai on 10/03/1993 and his
sons (1) Mr. Suresh Keshavlal Panchal died
intestate at Thane on 18/09/2012 and (2) Mr.
Narayan Keshavlal Panchal also died intestate
on 24/04/2012 and that vide Nomination the
society transferred the said premises to the name
of my client MR. SHAILESH SURESH PANCHAL
and later the Builder also registered a Permanent
Alternate Accommodation Agreement with my
client MR. SHAILESH SURESH PANCHAL and he
was allotted a new flat premises bearing Flat No.
201, 2nd Floor, C-Wing, Building No. 58, Tilak
Ganesh C.H.S. Ltd., Tilak Nagar, Chembur,
Mumbai - 400089.

All person having any claim, right, title, interest in
or against by way of inheritance, mortgage,
possession, sale, gift, lease, tenancy, lien,
charges, trust or easement or otherwise in
relation to the old and new premises mentioned
above and the Nomination and Permanent
Alternate Accommodation Agreement howsoever
are hereby required to make the same known to
the undersigned having office at 166/15,
Nizamuddin Bldg., Pipe Road, Kurla (W),
Mumbai-70 within 15 days from the date hereof,
failing which the claim of such person/s will be
deemed to have been waived and/or abandoned
or given up and the same shall not be entertained
thereafter.

Sd/-
Place : Mumbai ANSARI SHAKEEL
Date : 02.10.2024  ADVOCATE HIGH COURT
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Notice is hereby given that below given details share certificates have been lost of the
Company Colgate-Palmolive (India) Ltd, having its registered office at Colgate
Research Centre, Main Street Hiranandani Gardens, Pawai, Mumbai - 400076.

We have applied to the Company for issue duplicate certificate.

Any person who has any claim in respect of the said shares should lodge such claim

with the Company Register Office or their RTA Link Intime India Pvt. Ltd, within 15 days

of the publication of this notice. The Share Certificates have not attached transfer deed
duly signed. The details of shares are as under:

Name of Shareholders: Reg. Fol. No| F/V | Cert. Nos.|  Distinctive Nos Qty

MR. SANJIV VADILAL SHAH | §26099 | Rs.1/- | 2068371 |139427698 TO 139428037 140
0.
Shares

JT.
MR. RAJIV VADILAL SHAH

Place: Mumbai Name of Applicant :

Date: 02.10.2024 MR. SANJIV VADILAL SHAH
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PUBLIC NOTICE

THE PUBLIC IN GENERAL is hereby informed by
my client Mr. Asvin kumar Vishwanath Poojary is the
owner of Flat No.1384 Second Floor Bldg. No.18
Gorai Road Ratnasindhu CH.S.L. Old" M.H.B.
Colony gorai Road Borivali West, having area
admeasuring 226 sq.ft. carpet and holding Share
Certificate No. 23,distinctive nos. from 111 to 115
issued by the society. That the said flat was allotted
to Shri. Bharat Vitthal Borkar bi/ MHADA through
Allotment Letter, which was sold by Shri. Bharat
Vitthal Borkar to Mrs. Vranda Shekhar Shetty vide
Sale agreement dtd. 3-02-1995, subsequently Mrs.
Vranda Shekhar Shetty sold the said flat to Mrs.
Indiraben Ghansh%am Soni alias Dhanak vide sale
agreement dtd. 26-12-1995 and thereafter it was
sold to my client Asvin Kumar Vishwanath, that all
these chain of agreements along with original
Allotment letter of Mhada has been lost/misplaced
while on 15-04-2024, the police complaint has been
registered online vide Lost Report No.67341-2024,
dt. 21-06-2024 at MHB colony Police station. Any
person/s or company having any rights, title, claim or
interest in the said Room, by way of sale,
inheritance, possession, succession, - mortgage,
lien, Iease, gift, legal heir claim or otherwise
howsoever in respect of the same, shall intimate the
objection in writing to the undersigned with
supporting documents thereof within 15 (Fifteen)
days from the date of publication of this notice. If any
claims received thereafter from anyone shall not be
considered and shall be deemed to have been
waived and/or abandoned. Thereafter my client shall
be free to get transfer the share of deceased in the
said Room in her name and will be free to sale,
transfer, Gift the said Room to any other purchaser/s
or person/ party. sdl.

Adv. Sameer Kharmate
G-3, Arunoday CSH Ltd.,
Market Lane, Nr. Borivali Court,Borivali West,

Mumbai - 92 Mobile : 7039475580
Place : Mumbai. Date : 02-10-2024
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PUBLIC NOTICE

Notice is hereby given that Shop No.3,
Ground Floor, of Nageshwar Park Co-
Op. Housing Soc. Ltd., Bldg. No.C,
Devchand Nagar, Dr. Babasaheb
Ambedkar Road, Bhayander (W), Dist.
Thane - 401101, was in the name of Shri
Mahendra Tuniram Kanojiya & Shri
Ramjit Barsati Kanojiya. But Shri
Mahendra Tuniram Kanojiya, expired on
07/12/2013, and as one of his legal heir
Smt. Hirawati Devi Mahendra Kanojiya,
upon application to the society got
transferred 50% share in the said Shop and
the said Shares on her name and by an
Agreement dated 27/04/2015, they have
sold the said Shop to Shri Chirag
Babubhai Patel, Shri Prabhudas Pithubhai
Chaudhary & Smt. Shobhana Ashwin Patel,
and by a Deed of Gift Dated 30/03/2022,
Shri Chirag Babulal Patel, have gifted his
1/3rd share in the said Shop to Smt. Deepa
Chirag Patel, and now they have agreed to
sell the said Shop to my clients. Any
person/s having any claims can object in
writing together with documentary evidence
at A/104, New Shree Siddhivinayak CHS
Ltd., Station Road, Bhayander (W), Dist.
Thane - 401101, within 14 days from the
date of this notice failing which it shall be
assumed that no any person/s has any
claims on the said Shop and the said
Shares and the sale proceeds will be
completed of which please take a note.
Sd/-
PUNIT SUNIL GARODIA
(Advocate, High Court, Mumbai)
Date:02.10.2024
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PUBLIC NOTICE

It is for general information that
I, RAVI MAVJI GOSIA S/O MAVJI
JIVA GOSIA, Residing at R-17b, 2nd
Floor, 4th Marine street, 48/50 Lalji
Chiba house, Navjeevan Wadi , Dhobi
Talao, Kalbadevi, Matro Cinema,
Marine lines East, Mumbai - 400002,
Maharashtra. Declare that name of
mine has been wrongly written as
RAVI MAVJI GOSYA in my all class
educational documents Marksheet cum
Certificates. The actual name of mine
is RAVI MAVJI GOSIA which may
be amended accordingly. It is certified
that 1 have compiled with other legal
requirements in this Connection.
RAVI MAVJI GOSIA
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Mr. Taher Tayebali Thanawala, a member of Savoy Co-operative Housing Society
Ltd. having address at Raheja Gardens, Thane and holding Flat No. B-704 in the
building of the Society, died on 18" December 2018 without making any nomination.

The Society hereby invites claims or objections from the heir or heirs or other
claimants/objector or objectors to the transfer of the said shares and interest of the
deceased member in the capital/property of the Society within a period of 7 days from
the publication of this notice, with copies of such documents and other proofs in support
of his/her/their claims/objections for transfer of shares and interest of the deceased
member in the capital/Property of the Society. If no claims/objections are received
within the period prescribed above, the Society shall be free to deal with the shares and
interest of the deceased member in the capital/property of the Society in such manner as
is provided under the Bye-Laws of the Society. The claims/objections, if any, received by
the Society for transfer of shares and interest of the deceased member in the
capital/property of the Society shall be dealt with in the manner provided under the Bye-
Laws of the Society. A copy of the registered Bye-laws of the Society is available for
inspection by the claimants/objectors, in the office of the Society between 10AM To 5PM
from the date of publication of the notice till the date of expiry of its period.

For and on behalf of
Savoy Co-op. Housing Society Ltd.
Hon. Secretary
Place: Thane
Date: 30™ September 2024.
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PUBLIC NOTICE

Mr. John Arthur Joseph, a Member of RMG Unit No.5 CHS Ltd., having
address at Building No.B/35, RMMS Sector, Gokuldham, Goregaon (East,)
Mumbai 400063 and holding flat No.B/302, in the Society; died on 01-08-2011,
his son and only legal heir Mr. Samuel John Joseph has made an application for
the transfer of shares of the deceased Member to his sole name.

The Society hereby invites claims or objections from any person/s, any other
legal Heir/s of the deceased member or other Claimants/Objectors to the transfer
of the said shares and interest of the deceased Member in the capital/property of
the Society within a period of 15 days from the publication of this notice with
copies of such documents and other proofs supporting their claims/objections. If
no claims/objections are received within the period prescribed above, the Society
shall be free to deal with the shares and interest of the deceased Member in the
capital/property of the Society in such manner as is provided under the Bye-laws
of the Society. Claims/objections (if any) received by the Society to transfer of
shares and interest of the deceased Member in the capital/property of the Society
shall be dealt with, in the manner provided under the Bye-laws of the Society. A
copy of the registered Bye-laws of the Society is available for inspection by the
Claimant/Objector in the office of the Society from the date of publication of the
notice till the date of expiry of its period. Sd/-

Secretary/Chairman

RMG Unit No.5 C.H.S. Ltd.,

Building No.B/35, RMMG Sector,
Gokuldham, Goregaon(E), Mumbai-400063.
Mobile:- 9892100201/9870556746

Place : Mumbai
Date : 02/10/2024

PUBLIC NOTICE

Notice is hereby given that our intending member Mr. Samuel John Joseph, has
misplaced/lost original Share certificate No.34 for five fully paid-up shares of
Rs. 50/- each, distinctive numbers 166 to 170 (both inclusive) issued by RMG
Unit No.5 CHS Ltd., Building No.B/35, AISHWARYA, RMMS Sector,
Gokuldham, Goregaon (East,) Mumbai 400063 in respect of flat No.B/302 in our
society building premises.

Mr. Samuel John Joseph has also applied to our society for issue of duplicate
Share Certificate against loss of above said original Share Certificate.

Any person/s, financial Institution/s, Corporate body, Government authorities or
Company having any right, title or interest of whatever nature by way of
mortgage or sale in the above said flat or in the above said original Share
Certificate are hereby informed to contact undersigned within 15 days' time from
the date of publication of this notice failing which the claim/s or demand/s (if
any,) of such person/s shall be deemed to have been abandoned and thereafter We
will issue duplicate Share Certificate in respect of above said flat. Sd/

Secretary/Chairman

RMG Unit No.5 C.H.S. Ltd.,

Building No.B/35, RMMG Sector,
Gokuldham, Goregaon(E), Mumbai-400063.
Mobile:- 9892100201/9870556746

Place : Mumbai
Date : 02/10/2024
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NOTICE is hereby given to the public at large that
my client MR. SHAILESH SURESH PANCHAL is
the owner of Flat No.2057, Ground Floor
Building No. 58, Tilak Ganesh C.H.S. Ltd., Tilak
Nagar, Chembur, Mumbai - 400089.

That Late KESHAVLAL VITTHALDAS PANCHAL
was the original owner in respect of the premises
being Flat No.2057, Ground Floor Building No.
58, Tilak Ganesh C.H.S. Ltd. Tilak Nagar,
Chembur, Mumbai - 400089 and that
KESHAVLAL VITTHALDAS PANCHAL died
intestate at Thane on 12/01/2008 and his wife
Late SMT. MANGUBEN KESHAVLAL PANCHAL
predeceased at Mumbai on 10/03/1993 and his
sons (1) Mr. Suresh Keshavlal Panchal died
intestate at Thane on 18/09/2012 and (2) Mr.
Narayan Keshavlal Panchal also died intestate
on 24/04/2012 and that vide Nomination the
society transferred the said premises to the name
of my client MR. SHAILESH SURESH PANCHAL
and later the Builder also registered a Permanent
Alternate Accommodation Agreement with my
client MR. SHAILESH SURESH PANCHAL and he
was allotted a new flat premises bearing Flat No.
201, 2nd Floor, C-Wing, Building No. 58, Tilak
Ganesh C.H.S. Ltd., Tilak Nagar, Chembur,
Mumbai - 400089.

All person having any claim, right, title, interest in
or against by way of inheritance, mortgage,
possession, sale, gift, lease, tenancy, lien,
charges, trust or easement or otherwise in
relation to the old and new premises mentioned
above and the Nomination and Permanent
Alternate Accommodation Agreement howsoever
are hereby required to make the same known to
the undersigned having office at 166/15,
Nizamuddin Bldg., Pipe Road, Kurla (W),
Mumbai-70 within 15 days from the date hereof,
failing which the claim of such person/s will be
deemed to have been waived and/or abandoned
or given up and the same shall not be entertained
thereafter.

Sd/-
Place : Mumbai ANSARI SHAKEEL
Date : 02.10.2024  ADVOCATE HIGH COURT
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Notice is hereby given that below given details share certificates have been lost of the
Company Colgate-Palmolive (India) Ltd, having its registered office at Colgate
Research Centre, Main Street Hiranandani Gardens, Pawai, Mumbai - 400076.

We have applied to the Company for issue duplicate certificate.

Any person who has any claim in respect of the said shares should lodge such claim

with the Company Register Office or their RTA Link Intime India Pvt. Ltd, within 15 days

of the publication of this notice. The Share Certificates have not attached transfer deed
duly signed. The details of shares are as under:

Name of Shareholders: Reg. Fol. No| F/V | Cert. Nos.|  Distinctive Nos Qty

MR. SANJIV VADILAL SHAH | §26099 | Rs.1/- | 2068371 |139427698 TO 139428037 140
0.
Shares

JT.
MR. RAJIV VADILAL SHAH

Place: Mumbai Name of Applicant :

Date: 02.10.2024 MR. SANJIV VADILAL SHAH
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